
ACT Xo, T OF 187% 

t 
PASSED BY THE GOVERNOI~ GENERAT, OF IXDIA I X  \TCDIII\-CIT,. . . 

(Received the assent qf the Gover./aor G~nercrr! on ( he  2 ? ~ /  :1,lat~4 
187.9). 

An Act to amend the Presidency Ranks Act, 1576. 
W H E R E A S  it is expedient to amend the Presidency Preamble. 

Banks Act, 1876, in manner hereinafter appear- 
ing ; It is hereby enacted as follows :- 

1. This Act may be called " The Presidency Banks Short  title. 
Act, 1879 ;" and it shall come into force on the first Commellce- 
day of May, 1879. ment. 

2. To the first clause of section 28 of the Pre- Atrlendment 

sidency Banks Act, 1876, the following proviso shall of Act X I  of 
be added, that is to say : 1876, section 

28. 
"Provided that no person shall be chosen to be 

President or V ice-President twice in succession." 
3. In  the same Act, section 34, before the words Arnendluent 

" no Khaz6nchi," the words " witliout the previous of 8cotion 34 

sanction of the Board" shall be inserted. of snlnc Act. 

4. I n  the same Act, section 36, clause (a) ,  sub- Amendments 

clause (4), after the words " municipal body ," the ~ f s c c t i o n  36. 
words "or any body of Commissioners for making 
improvements in any port or of trustees of any port" 
shall be inserted. 

In  the same section, the words " in the case of the 
Bank of Madras" shall be omitted in both the places 
in which they occur. 

In  the same sedion, after clause (m), the following 
clause sball be inserted, that is to say, " (m m) the bor- 
rowing of money in India for the purposes of the 
Bank's business, and the giving of security for money 
so borron7ccl by pledging assets or otherwise." 

5. Xu 
[I'q i r f  o ~ f  m ~ d  tJ I7 .e~ pies,] 




